@ | TEM NO 30 COURT NO. 3 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 12609/ 2016

(Arising out of inmpugned final judgnment and order dated 10/03/2016
in WC No. 59990/ 2010 passed by the High Court O Judicature at

Al | ahabad)
DEVI CHARAN AGARWAL Petitioner(s
)
VERSUS
STATE OF UTTAR PRADESH AND ORS. Respondent (s
)
(Wth appln. for exem fromfiling OFf and interimrelief and office
report)
Date : 12/05/2016 This petition was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
HON BLE MR JUSTI CE C. NAGAPPAN
For Petitioner(s) M. Dushyant Dave, Sr. Adv.
M. Deepak Kumar Jain, Adv.
M. Sanrat N gam Adv.
M. Suni | Kumar, Adv.
Ms. Bi M a Sharnma, adv.
M . Pankaj Kumar Singh, Adv.
Ms. Prerna Meht a, Adv.
For Respondent (s) M. S. S. Shanshery, Adv.
M. Pr at eek Yadav, Adv.
M. Anmi t Shar ma, Adv.
Ms. Anu Di xit Kaushi k, Adv.
M. R C. Kohli, Adv.
UPON hearing the counsel the Court made the follow ng
ORDER
I ssue notice to all the respondents.
M. R C Kohl i, Advocat e, who has ente
red
Signature Not Verified
appear ance as caveat or on behal f of r espondent no.
51
Digitally signed by
Suman Wadhwa
Dat e: 2016.05.13
16:35:02 I ST
Reason: accepts notice.
-2-

Li berty is granted to the counsel of the petitioner
to serve notice on respondent nos. 1 to 4 through the

Standi ng Counsel for the State of Uttar Pradesh nom nated



for this Court.

Respondent no. 4 shall, in the nmeantinme, explore the
possibility of al | ot nent of an alternative pl ot,
avail abl e, to respondent no.5 herein.

The parties are directed to nmaintain status quo qua

possessi on, as it exists today.

( SUVAN WADHWA) ( RENUKA SADANA)
AR- cum PS COURT MASTER



